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this region the contras:t . opportunities 
thrown up wo{ild al~o ' increase in 

' number, and India as an e}igible 
country for procu·rement ':loth under 
ordinary and -the soft lending opera-
tions of the Bank would be enabled to 
obtain a ,· largecr number of contract 
awards. 

Raids· by Income Tax Anthorities in 
Bombay 

3fl47. SHRIMATI ROZA DESH-
p ANDE: Will the Minister of FIN-
ANCE be pleased to state: 

(a) whether the Income Tax Autho-
rities r ecently raided the residences of 
four top executives of a leading pri-
vate .sector industrial group in Born-

Top executives 

bay and also the premises of ·two tra-
vel agencies; 

(b) .if so, the facts thereof; and 

(c) what is the value of prop~rty 

Go!V'ernment could unearth 41 r'ecent 
raids in Bombay, Calcutta and Madras? 

THE MINISTE.R OF STATE IN-
CHARGE OF •THE DERARTMENT OF 
REVENUE . AND BANKING (SRRI 
PRANAB KUMAR MUKHER.JEE): 
(a.) and (b). The particulars in respect 
of search and seizure operations con-
ducted in April 1976, by the Income-
tax authorities in the cases of the 
four top executives and travel agents 

. iri Bo~}Jay are:-

Value os assets seized 

S l "i f.D . V ts'l, D'rector, Stores and Material Jewellery 
M · 1aJ ~m nt, M tfatlal Services Pvt. Ltd. 

(Rs. in lakhs) 
J•6 

S trt '3. \. P t ' el , C ti~f CJ':ton Purc\1aser, 
M tfatlal Group. ' 

S 1"i S.B. G tdee, S-:tl es Ex:~cutive, Plastic 
D. V' t;i •n, HJ ~ c·lst Dy.:s 
and C 1emicals Ltd. 

S_1ri H trshad Tnakore, Secretary National 
0 ·glUic C'lem'Clls Industries Ltd. 

Travel Agents : 

Shri & Sm'. K'lm H . Sultana Moham'ed 

Shri P.S. Jain 

Shri Victor Rodrigues 

Books of account/documents were 
also sei~ed in. this above cases. 

(c) As -a result of search and seizure 
opera•tions conducted by the Income-
tax authorities in the charges of Com-
m issioners· of Income-tax- ·Bombay City, 
.Calcutta and ·Madras (including ·cen-
tral charges), assets of the value of 
over Rs. 2:57.5 lakhs were seized during 
the period January to March 1976. 

Casl:l • . 
Jewellery . . . 

Fixed D~posit R~ cdpt: 

o·' z· 5 (approx.) 
z·C 

Cash . . o·2 
Jewellery . . . (Yet to be valued) 
Fixeg Deposit receipts and 
pronotes . . o· 5 

Fixed deposit receipts 

Cash 
Jewellery. 

3'3 

3'9 
0'2 

~~~. fa~n· i:t ~i'f'l'~T "lif <.:~fltii.:f 
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Import of raw materials by Coca Cola 
Export Corporation

J4,i0 SHRI NANUBHAI N. PATEL: 
Will the Minister of COMMERCE he 
pleased to state:

(a) whether Government have en
sured that the raw materials import
ed by Coca Cola Export Corporation 
against replenishment licences for the 
export of Coca Cola concentrate are 
used for export purposes as per con
ditions of the licence; and

(b) if fO, the reasons for the steep 
fall in exports by Coca Cola Export 
Corporation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). The information is being 
collected and will be laid on the table 
of the House.




